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Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether it is a fact that a field telephone 
was installed near the control tower in Raja- 

i when the atomic device was exploded in 
Rajasthan  desert; 

(b) whether it is also a fact that the tele 
phone was found out ot" order at the time 
when the news of successful experiment was 
to be communicated to the Prime Minister; 
and 

fc) if so, what are the details thereof and 
action taken against the persons responsible 
for tbat'' 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF. SHER SINGH) . (a) No field 
telephone was installed by the P&T authorities 
at the said site. 

(b) and tc) The question does not arise. 

Kudremuk   Iron   Ore   Project 
1465. SHRI H. S. NARASIAH : Will the 

Minister of IRRIGATION AND POWER be 
pleased to state: 

(a) whether it is a fact that the Karnataka 
Government have forwarded to the Central 
Government detailed plan whereby Kudremuk 
Iron Ore Project Authority could come forward 
to finance the diversion of the Chakra and 
Savehakkulu rivers into the Lingan-makki 
reservoir; 

(b) if so, whether the Central Government 
have accorded sanction ; and 

fc) whether the Kudremuk fron Ore Project 
Authority has been advised to finance the 
diversion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD) : 
(a) to (c) It has been proposed that Chakra and 
Savehakkulu diversion schemes may be 
financed by the Kudremuk Iron Ore Project. 
The scheme report has been received in July, 
1974 and it is likely to be considered by the 
Advisory Committee on Irrigation, Flood 
Control and Power Projects shortly. 

Distribution of Raw Material 

1466. SHRI B. S. SHEKHAWAT : Will the 
Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY  be 
pleased to state: 

(a) whether due to faulty distribution of 
indigenous raw material in the private sector, 
small scale industries in the country are facing 
economic crisis and are forced to close their 
units; and 

(b) if so, what remedial measures are pro-
posed to be taken by Government in this regard 
? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI ZIAUR RAHMAN ANSARI): 
(a) and (b) While small scale industries con-
tinue to be in need of increased quantities of 
indigenous raw materials, the overall position 
has improved. For instance, the allocation of 
steel for small scale industries has increased 
over the years as follows:— 

1971-72     •       •    162000 tonnes 

1972-73      •        •    299000 

1973-74      •        .    425000 

Certain raw materials have been brought 
under a system of informal control with a view 
to ensuring availability of raw materials to 
small scale units. Under this system raw 
materials are allotted in bulk to Directors of 
Industries who in turn make unit-wise allocati-
ons. Efforts are being made to bring more and 
more items under a system of informal control. 
Further the national census of small scale units 
already in progress will help in elimination of 
units which exist only on paper. This will 
enable genuine units to get an increased 
allocation of raw materials. 
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•(•[Transport   Assistance   Scheme 
1467. SHRI B. S. SHEKHAWAT: Will the 

Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) the names of States which have been 
included since 15th July, 1972 in the "Trans-
port Assistance Scheme" of the Cential 
Government and the basis on which these 
States have been included in the scheme; and 

(b) the details of the "Transport Assistance" 
the amount of assistance provided so far to 
each State under the scheme; and the procedure 
for providing assistance together with the 
maximum amount of assistance to be provided 
to a State under the scheme?] 
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t[THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI ZIAUR RAHMAN ANSARI): 
(a) The Transport Subsidy Scheme has been 
extended to the State of Himachal Pradesh and 
hilly districts of Uttar Pradesh with effect from 
24th August, 1973 vide Ministiy of Industrial 
Development's Notification No. F. 6 (26)/71-IC 
dated 28th February, 1974. It has also been 
recently decided to extend the Central Scheme 
of Transport Subsidy to the Andaman and 
Nicobar Islands and Lakshadweep. 

Since the proportion of transport cost to the 
total cost of production of some of the units 
located in Himachal Pradesh and hilly areas of 
Uttar Pradesh was almost as high as in the case 
of some of the Units in Jammu and Kashmir 
and North Eastern region (where the Scheme 
was already in operation) it was decided to 
extend the scheme to these States. Further, in 
view of the extreme backwardness of Andaman 
and Nicobar Islands and Lakshadweep, under-
deveioped transport and communication 
facilities between the islands and main islands, 
limited industrial potential etc., it has been 
decided to bring these Union Territories under 
the coverage of Transport Subsidy Scheme. 

(b) Details of the Scheme are given at 
Annexures A and B containing copies of 
Notifications No. F.6 (26)/71-IC dated 23rd 
July, 1971 and 28th February, 1974. 

Each State Government/Union Territory 
Administration concerned has set up a Com-
mittee consisting of DI, representative of State 
Finance Department, Ministry of Industrial 
Development etc. for scrutinising and settling 
all claims of the subsidy. Claimants are to 
provide proof of raw materials imported into 
and finished goods 'exported' out of the 
State/Union Territories concerned from 
registered Chartered Accountants except in the 
case of Small scale industrial units with capital 
investment not exceeding Rs. 1 lakh. 
Directorate of Industries of the selected States 
and Union   Territories   evolve further 

t[   ] English translation. 
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procedures and arrangements for disburse-
ment of subsidy including laying down a 
system of pre-registralion for eligible units. 

The amount disbursed to industrial units is 
to be first adjusted against the outstanding 
ways and means advances made to the State 
Government/Union Territory for centrally 
sponsored schemes. The balance, if any, is 
payable in cash to the State Government/ 
Union Territory. 

According to information available in the 
Ministry no amount has so far been disbursed 
by any State or Union Territory under this 
scheme. 

Maximum amount of assistance to be pro-
vided as Transport Subsidy to a State/Union 
Territory has not been laid down. The 
following budget provisions have been made 
in the Ministry of Industrial Development for 
meeting the expenditure by way of reim-
bursements to States on account of Transport 
Subsidy and Capital Subsidy Scheme of the 
Union Government: 

Period
 A
mo
unt 
Rs. 

Entire 4th Plan • 5 crores. 
1972-73    •        •        • 75 lakhs 
1973-74    •                • 75 lakhs 
Entire 5th Plan period 10 Crores 
1974-75    •                • 1-25 crores.] 

 

 

f[New Friends  Cooperative  Building 
Society 

1468. SHRI B. S. SHEKHAWAT : Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the members of the All 
India Services who obtained prior permission 
from Government under sub-rule (3) of rule 13 
of the All India (Service Conduct) Rules, 1968 
for taking part in the activities of the New 
Friends Cooperative Building Society, Delhi 
the dates on which such permission was 
obtained together with the names of those who 
did not obtain such permission; 

(b) the names of officers who had supplied 
information to Government regarding allotment 
of plots by the said Society, according to the 
prescribed procedure and within the prescribed 
time under Rule 16, sub-rule (3) and sub-rule 
(4) of the said rules 

t[   ] English translation. 


